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MR. DEFUTY CHAIRMAN: The names of those Members who wish to associate
may be added. Now, Shri Mansukh L. Mandaviva.

Reported arrests of Gujarat Fishermen by Pakistani Marine Forces
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SHRI V. P. SINGH BADNORE (Rajasthan): Sir, 1 associate myself with the
matter raised by the hon. Member.

SHRI SHARAD PAWAR (Maharashtra): Sir, I too associate myself with the
matter raised by the hon. Member.

SHRI RANVIJAY SINGH JUDEV {(Chhattisgarh): Sir, 1 too associate mysell
with the matter raised by the hon. Member.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I too associate myself
with the matter raised by the hon. Member.
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SHRIMATI VIIILA SATHYANANTH (Tamil Nadu): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, 1 too associate myself with
the matter raised by the hon. Member.
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SOME HON. MEMBERS: Sir, we assoclate ourselves with the matter raised
by the hon. Member.

MR. DEPUTY CIHAIRMAN: Yes, the names of all those Members who associate
themselves may be added. . .(Interruptions).. Mr. Minister, there is one point.
.(Interruptions)... This 1s an issue with the Sn Lankan border . {Imterruptions)...
This is an issue with the Sri Lankan border as well as here. This is a permanent

issue. What is the sclution?
SHRI SUKHENDU SEKHAR ROY: Sir, in Sunderban Delta also. .. {Interruptions)...
MR. DEPUTY CHAIRMAN: Yes. The Minister, please.
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MR, DEPUTY CHAIRMAN: Thank you hon. Minister . .(Interruptions)... No
question, please. ...(Interruptions)... 1 thank the Minister for the clear response. Thank
you very much. ...(Interruptions)... Shri Anand Sharma . .(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is Zero Hour; no supplementary. .. (Inferruptions)...
SHRI D. RAJA: T would like to ask one small question. . .(Interruptions)...

MR. DEPUTY CHAIRMAN: Not allowed. ... {Interruptions)... | am not allowing
anybody. ..(Interruptions)... Don't take away Zero Hour's time. ...(Interruptions)... She
has explained it very well What else do you want? . (Interruptions)... Shri Anand

Sharma, please. ..(Interruptions)...

SHRI D. RAJA: She has not explained it; she has not said anything.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Not going on record. ..(Inferruptions)...

SHRI D. RAJA: *

* Not recorded.
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MR, DEPUTY CHAIRMAN: Sit down. .. .(Interruptions)... Without any effort,
you got the answer, and then you want to create problem. .. (Imnterruptions)..
Mr. Anand Sharma, please.

Allotment of forest and Government land at throw away prices

in Eco-Sensitive Zones

SHRI ANAND SHARMA (Rajasthan): Sir, in our country we are very proud
that we have rich wildlife. The sheer depth and diversity of our country has also
sensitized us about the need to preserve our environment, our eco-system and our
coastal zones. Accordingly, over decades, the Parliament of India framed laws. A
separate Ministry is dedicated to Environment and Forest which has issued guidelines
for the eco-sensitive zones to preserve wildlife, particularly to protect the endangered
species like tigers, lions, etc. Sanctuaries have been established in various parts of
the country. Now, we have a situation where there i1s a serious violation of the

eco-sensitive zone guidelines which has been monitored under the Supreme Court
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SHRI MUKHTAR ABBAS NAQVL: Sir, | have a point of order. ...(Interruptions)...
sft aneg vl 9w wHT & wod |l 3R anel & qE HIl L (agH)..
MR. DEPUTY CHAIRMAN: What is your point of order? .. .{Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, 1 have a pont of order under Rule
238. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: On this 1ssue? ...{(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Yes, Sir



